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Shri Krishan Gopal Kumawat has filed this Cc:otempt 

Petition •gain st the res pondent·s stating that they have not 

taken. action to regularise the services of the applicC1nt as 

directed by the Tribunal in its order dated 5.10•93 in OA 

no. 32/91, •l though more than six mont,hs h&ve passed since 

the passing of the order and thereby the respondents h•ve 

disobeyed the order of the Tribunal and have accordingly 

committed contempt of court. 

2. Vide order dated 5.l0.93 the Tribunal had directed that 

in the tacts of the case the respondents should consider the 

ap plici1nt' s case for regularisation in the post of Mailman 

Group •01 , within a period of four months fr001 the dete of 

the receipt of • copy of this order. 

3. wa h•ve he•rd the learned counsel for the p•rties. 

4; The learned counsel for Union of Indi• and other 

respondents has dr~'M"l our attention to Annexure R..2 dated 

15.4.94, wherein it has been st•ted that the Dep•rtment 

has considered the case of the ,applici.nt for regul•risaition 

in the post of Mailman (Group •D•) in his turn. He h•s also 
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dr•W'l our •ttention to Annexure R-1 d•ted 21.7.94, wherein it 

h•s been stated th~t tempor•ry st•tus h•s been conferred on 

the •pplicant w.e.f. 29.11.89. The le.arned counsel for the 

respondents h•s added thst the •PPlicant w~s consiJered for 

regulC1ris citi ·::m in terms of the order of Tri bun ill -.nd w•s found 

fit for regul•r isation. However, be cause. of the non-av•il •bili ty 

of the vact•ncy, •n •ctueil order of regul•ris •ti on could not be 

P•ssed in his favour. According to him, cs & when v•c•ncy is 

•vail•ble, the applicant will be now regul•rised in his turn 

•ccording to his seniority. 

5. In the circumstances 0f the present c•se, we hold thait 

no case of contempt had been made out inas much •s ~he respon-

~ dents have considered the c•se of the application for regulari­

sation in terms of the order of the Tribun•l tl•t:=d 5.10;93. The 

•pplicant woJ.ld also be regularised as per his turn •ccording 

to his seniority •s & when vac•ncy for regul•risation is 

6. _We, therefore, dismiss this Contempt ~pplicc:ition •S 

being without merit. Notices st•nd disch~rged. 
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( OOPAL KRr SHNA) 

MEMBcR(J) 


